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1 8.2.96 The Original Application is disposed

of at the admission stage with @ direction 9
that Res.l, i.e,, General Minager, S, W UR OMQA&L{;
Railway, Garden Reach, Galcutta, shall W%WFW

look into the claim of the applicant for (/e\au N s—
adrredrs of DL R SG. plus interest, with =
reference to the relevant facts and Q, M

| merits of the case, and shall have the % V) “’Nm '
case decided within 45 days from to-gay e < ﬁg

g and communicate @ suitable decision to the ‘\"C}Y Q

applicant within 50 days. If it is even- Qa&wg
tually held by the respondents that the |
.! applicant is entitled to reliefs 1 and 2 C7@/

either, fully or partly, the s2me shall !t
be arranged to be sanctioned and disburse

to the applicant within 75 &ys. | Lﬁ——‘

The applicant is given the liberty . ©7.-029
to égitate his grievance, if he is so ij;:tﬁcu
agvised, if he is gikatisfied with any

of the decisions taken by the respondents.
Hang over a copy of the order to ﬁr&\ﬁ%iﬁy&

the petitioner's counsel..
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